IN THE CENTRAL ADMILISTRATIVE TRIBUNAL, JATEUR BENCH, JAIPUR.
* % %
Date of Dacision: 07.4.2000
CP 38/99 (CA 407/93)
SmtJusum Gaorgs, Labovatory Tachnician, BT Dispensary Mo.2, Tilak
Nagar, Jaipur.
.-« Applicant/Petitioner
Versus

zcorztary & Divector Gensval Fosts, Degartment of

]

1. Sh.R.U.S.Frasad,
Posts, Minisitry of Commanicaiicn, Dak Bhawan, Mew Delhi.
2. Sh.B.E.Vapsxor, Chizf Foat Master General, Fajasthan Circle,

Jaipur.

CORAM:
HONW'ELE MR.JUSTICE EBE.S.FAIUOTE, VICE CHAIPMAN
HON'BLE MR.IL.F. NAWAHI, ATMIITIETRATIVE MEMRER

- For the Petiticner eee Mr.C.B.Sharma

For the Fes nnd~nta eee Mr.K.N.Shrimal
O RDER

PER HOILT'ELE M? JHhTICE B.ERATEOTE, VICE CHATRMAN

This petition is filed complaining th~ dizchediznoe of ok
of this Trikbunal datzil 7.4.9%, pazasd in OA 407/98.

2. It appears from the ordsr dated 7.4.99, passed in OA 407/98, that
the complainant was appoinked as Laboratory Tzchnician in the first
instance. Later, zhz was appointzd to the 23id post in th: ray scale of
Rz.1350-2200, vy an ordsr datsd 6.4.2%,  The Jdzpariment contasndad that
this pay scale was given to the applicant b7 miztals and after the Fifth
Central Pay Commizzion the oortect pay =cals showld have bzen Rs.1200-
2040 with the correspgonding pay scale fizsed Iy the Fifth Central Pay
Commission. In view of these ciroumstanczs, the pay scale of the
applicant was reducsld to P2 1200-2040, The complainant £ilead the said OA

407/9% mainl'; on the ground that it was done without giving any show-

cause notics to her. In those civoumstancesz, thiz Tribunal allowed the
applicant's application and set asid:s the ovdzr and ths respondents we

directad to pas= a fresh crdsr regarding the applicant's pay and
emoluments afcer affording an opporiunity to har by zarving a show-cause
notice and giving an opporbtunity to the  applicant to maks a

reprasentation thzreon. In oka2dience to the gaid ordezr, the
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respondants Jave a show-causs notice ko the applicant vide Annsxure P-1

a
to this Conkempt FPetiticn. The applicant received it and Jave a reply,

as under :-

"Ilindly honour the Hon'lble Trikunal crder by vhich action talien
for reducing the pay has keen ast aside. S5 no order iz in force
by which pay can ke reduced, which remirea Ist restcration of

b2en done pricr to

1]

pay and relesazing all Jusz and the zams ha

issuance of notice.

S0 in view of alkve, I am not in poaiticn ko reply Lo notice
referred to akovel"
Frcm the stand taken Iy the applicant it i= clear that she does nat want

to show canse in terme of the show-cavze notice issned to her., S far

-a2 the contemnera are concernad, they have cheyed the crder of this

i
Tribunal by iz=uing the show-causze nobice. It was for the complainant

to file a dstailad reply to shiw cauze az ko why she waz antitlad bo the

- higher pay scale, which she haz noi done. Prime-facie we find that so

far as the contamnars are concerned, they have not committed any
contempt of thiz Trikunal szince they have alveady issued a show-causa
notice, az Jdiveciad Iiy thiz Tribural. In these civrcumstances, we 35 not

thinlz that we can puanizh the contemners for the alleged diackedience of

the ordezr of this Tribunal. In thiz view of the matter, we pass the .

order as under:-

The Contempt Potiticon iz clozed.

(. F.HAWANLT) ‘ (E.S.FAIVOTE)
MEMEER (A)  VICE CHATRMAN




